23 Coca Cola
Company (CA)

[Shr1 George Fernandes)
make defimte 1nvestigations end find
out the circumstsnces 1n which the pro-
duct did not come to be exploited ot m-
mercally,

He has also atked me to state very cate-
goncally whether we are prepored te fix
o time-limt fer complete indigeniaticy
I would like to make 1t very clear that the
CFTRI r¢re ready with ~their coneen-
trates and 1f the Indian bettlers are pre-
pared i« morket this beverage, we dre in

a prin n to provide them with all the
concentrates

I think I have answered all the ques-
tions,

o wiw foy oo (f=er)
TON wA F X oY gwe e & wg
ot TR ) e qRfg & @
97 g ®T GYEAT A | EXET w07
T WY Nfqaew aw 7g & Ad 2
it g ow fadelr 37 & Afgw
IFT g w1 37 faar W@ xW
v it wrwr frwe s g
OF TAT IGIT TEE A e A el
T T # um e AT Wga
T TG AN A OF wrew a7 #
T X TN W N AT A9 § 9
W Aqa g gt & 1w
WM 9T ZW W9 e W OBIS
7w @ wawm wfw s
g Wt 3w, wEr gk Ox
s &), W & ST gwow
a¥ vl WX B T A N enf
® g arf oY af garR et
M mmagdw ¥ e
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e & 1 AT @ wee wge
=gt g o o ot § W 5 wEEY
< fr oy fredr 30 g A g
it gEwT off SEET Ay OF  JEm
 fo g M wesr T T oA @
&fsa, e fa ard /e Y & 9
O A g o o e
FET TFT GGT T ) G TER
AMA §EEr F THA 9T W A%
"W & GOR, a7 b Ay vy g
g | &fr goeT o= wger wgw
1§ 97 T A g¥k ar 7 g, e
gy i wre ¥ s T e g
3 w7 aret qgETT W T gw AR

13,07 hrs,

“STATEMENT RE REVISED AND
LIBERALISED POLICY FOR GRANT
OF PASSPORTS

THE MINISTER OF

PAYEE) : Mr. Speaker, Sir. In the
coumse cf my réply 1n this Home during
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the Debate in Foreign Affairs, I had
mentioned that ever since I tock ¢ fice, T
have been considering the question of
how best to reduce delays in the issue of
passports. I am fully sware of the im-
portance of this questicn to which many

Hon’ble Members have drewn my
attention,

T had committed myselfto undertaking
a complete review of the present pro-
cedures for issuing passportsin order to
determine how far we could simplify exist-
ing proceduresand reduce to a minimum,
the inconvenience and  hardship to
applicants, specially those frcm the
weaker sections of cur pecple.

I would like to draw the attention of
Hon’ble Members to the fact that there
has bzen a very extracrdinary increase
in the number of passports that we have
been 1issuing from vear to year. Fer
instance, in 1972, we issued only 1 6 lakh
passp~rts, but by 1976 which is the last
year for which complete figures are avail-
able, the figure alm~5stcame up to 6lakhs.
The estimates fcr the current year are of
the order of 8 lakhs and if this trend
continued, it Seems a reascnable assump-
tion that within the next ccuple cf years,
we shall be issuing over 1 million pasc-
ports a year.

It is against this backgrcund that I
would like to acquaint Members with the
new simplified procedures which we
propose to introduce,

In future, endcrsemerts will be given
for travel to all countries with whem
India has diplomatic relaticns. This
would naturally exclude countries like
South Africa and Rhodesia whose pre-
gent Governments we do nct recognise
because of their illegal or racialist charsc-
ter. Secondly, the present process cof
verificaticn leads to delcys in the isue of
passports. Upto ncw, the zutherity to
give a verificaticn certificate hes been
confined to Government and  Judicizal
cfficers of ‘a certain jevel. I feel that
Members of Parliement who zre repre-
sentative cf the pecple and are in clcse
touch with the pecple of their constitu-
encies should be enabled to give such
certificates of verificaticn. I, therefcre,
propese to introduce a £ystem by which
Members of Parlicment would be fully
comperent to give verificeticn  certifi-
cates. Hcwever, in this ccntext, m:y
I express the earnest hepe that Members
willtake every care end preceuticntc see
that they issue certificates cnly cn the
basis of perscnal kncwledge, and further
when theyare requested by the Passport-

issuing Authority to confirm thet such a
certificate has been given, they will
spzedily reply to such queries.

AUGUST 8, 1077
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As faras police verification pre cedures
are concerned, we propose to introduce a
uniform system which  will be derigned
to elicitsimple and basic infcrmeation, so
that there will be no need to prcbe into
an individual’s life and his antecedents
and thus become a source of haressment.
With this end in view, we are initiating
consultations with Stzte Gevernments
who are primarily responsible for the
issue of police werificaticn certificates.

Passport application forms at present:
are available only from the Regional
passport offices and the District Head-
quarters. We now propose that pass-
port application forms should be avail-
able also through the network of post
offices against a small fee to cover
printing and distribution costs involved
in the process. I would like, in this
context, to express my gratitude to the
Posts & Telegraph Board who have
agreed to cooperate with us to introduce

this system on a selective basis as a trial
measure.

I propose to’introduce the new lLiber-
alised endorsement policy with effect
from the 15th August. Itis possible that
there will be administrative delays in
bringing about the changeover, but I
have given instructions to see that these
delays are cut to the minimum and the new
procedure is implemented as speedily
as possible.

I would like to mention, as a matter of
prudence, that I propose to watch the
effect of the new policy in all its aspects,
and ensure that there are no adverse
effects on our citizens at home and
abroad consequent on the simplified and
liberalised procedure for the issue of
passports. I, therefore, intend to review
the working of the new policy after a year
and in the light of the experience gained,
changes if required, will be made to
correct any absuses or difficulties that
might come to light.

I would like to close this statement
with an earnest appeal to all concerned
that the new and simplified procedures
should not become a cause for the ex-
ploitation of our people by unscrupulous
elements. I haveissued directions that,
when a new passport is issued, the
holder is suitably cautioned about the
need to familiarise himself with the entry
regulations in foreign countries and to
get whatever visas are necessary. If the
passport-holder seeks to go abroad for
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[Shrt Atal Behant Vajpayee]
employm:=nt, hs should ensure that he
hay a firm employm:nt contract or 1s
sponsored by a cl relative who will
take som: responsibility for hus main-
enance  We must ensure that passport-
holders are not duped into travelling
abroad on the basis of spurious offers
trom foreign countries 18 & matter
on which public_ opumon should ever
Temain vigL V4

SHRI K LAKKAPPA (Tumkur) :
H had promised on that day that a
regional office at Bangalore will be
opened May I know from him what
steps he has taken in thus regard > Wil
he kindly tell us about 1t ?

SHRI &4 £ GBORGE (Muakernls-
purlm} The hon Minster was kind
cnough to pant out that between 1972—
76 the number of p.mpom 1ssued had
g e up from 1 6 lakhs to 8 lakhs

SHRI K LAKKAPPA The Mimster
1s not attentive whun we are rasing the
HSuUL

SHRI ]YOTIR\&OY BOSU (Dia-
mond Harbour) Yes

SHRI A C GEORGE] Evun then I
am thankful to im

MR SPEAKER Mr, I'oreign Mini-

ster

SHRIA C GEORGE 1 am thanking
you—MVanuster  In 1977, he1s expecting
that th number of passports to be
155 4 would b. n.arly 8 lakhs  Ihe
hru s show and tne Foreign Mimster
13 guaite aware that out of mix lakh pass
ports 1ssued 1n 1976, more than 1 5 lakhs
that 15, 25 p.r c.nt was from Kerala
alme Tnere 13 a heavy rush at Erna-
kulam offi = and in view of th* fact that
mre than 25 par cent of the total pass-
ports 1ssu~d 1n th whole ot the country
was from Ernakulam office, I am thank-
ful to hum for th: b_nefit for alj the Iibsr-
ahzanon on bzhalf of the M.mbers

concarned, upeca!l{“ Kerala If
1h bznefit of this hberahized procedure
18 really to go to the people, the number
of staff must be increased and one more
office has to be opened at Calicut or at
Trivandrum

SEVERAL HON MEMBERS rose—

MR SPEAKER One Member at a
time can speak though 1t 15 not allowed
No answers m given under gzl:‘.
(Interruptions) 1 m!l call you.
Shyamnandan Mishra

SHRI SHYA‘MNJ\NDAN MISHRA
(Begusara) t.now what 18 the

of the of Esternal
Rﬂ'am, so far as the impounding of the

passport 18 concerned? Since the hon.
Mumster has been pleased .  (Inter-
::ﬂ:gw&l&g, Yu, it does Since 1&
issue of pasyport an

th whe-

merely a service Mi or 1t exercises
checks and scrutiny wy g regard to the
impounding of the passport because it
has been reported, Mr Speaker, that
certain  recommendations made by cer-
tun  Mimstries with r d to the
economic offenders, had heeded
by the Munstry of Enr.tnl.l Affairs
So, some of the economic offenders have
got away with the passports and their
Emspom d not be impounded.
Interruptions)

MR SPEAKER [ cannot call all of
you together. In fact, nobody should
be called but, anyway, now that it has
started

PROF P G MAVALANKAR
EGmdhmmr} I do welcome
Interruptions)

MR SPEAKER Itlooks asif under
372 no question can be asked DBut,
anyway, as a hberalised method, we
allow you (Interruptions)

SHRI JYOTIRMOY BOSU It s
a free day for al

PROF PG MAVALANKAR Ido
welcome the statement by the hon
Minuster of External Affwrs In fact,
many of us 1n the House and also out-
side have been waiting for thus kind of a
liberalised policy [ want to make a
few points One 13 that although it 18
true—as the Mimster and you also said—
that within a couple of years, the people
wanting to have a passport will a
million mark or even more than that—
the mere fact that more people want to
get pnspons .hlm'ilnnm mean that the

ple o1 so
loose that some dufficulties or dangers
mught later oncropup . (Interruptions)
There are two points One 18 with
regard to Members of Psrlimcm sign-

ing the pass) apphcation notice
that nuny us, while he was m.nkms ']
statement, at that point of time, cheered

him up. T also welcomeit. 1 want this
assurance be?mer slt. o
tubeuer: aDeputs ecretary of a
::-wer : Department can the
passport, why not a Member of Parlia-
ment? And it will cut a 1
HDmer than's Deputy Secretary.” That
2
18 4 good thing.

MR. SPEAKER °* You represent
more than that.
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PROF.P.G MAVALANKAR We
do represent much more than that We
Tepresent nearly a million voters and many
more people. But we cannot know
every one dir Therefore, the pont
1sthis  Oncent 5 10 operate, it will
be dufficult for us What will happen
18 this. As soon as an individual comes
to a Member of Parhament, the Mrmber
of Parhament will write ro the S 1 ora
higher authority of that area askuyg, for a
clearance report about that individual
because he would not know about all the
individuals and their records And if
we sign without a verification and the

as§port 18 imn, we will be 1n difficully
]g herefore, I want this to be operated with
acaution When we rifer acasefor veri-
fication, the SP or 1 higher authority
should reply to us quickly

Secondly, he has mentuned that the
apphcation forms for passport wall be
available, apart from the Regional Pass-

rt Offices, from the Post Offices also

o far so good But my pownt s this
The Regional Passport Offices, including
those 1n major cities like Bombay, Delh,
Calcutta, Madras and alse Ahmedabad
are suffering from inadequare staff and
absence of fullfledged tonal Pass
port Officers for a long time, alvo the

ersons working 1n those offices do not
Enow the I:zfl.l.uf. of the region  This
18 the difficulty So, while simphfying
it, I would like the Mimster to take into
account all these points and see that the
staff there 15 adequate and know the
language of the area, alvo fullfledged
Passport Officers are appointed thure

st mi wtw (faseix)  wemw
HENT, TF AT TAT SR FT AT_T
g fw wfesr ¢ @
P M wR e § R ®
T ¥ o T@ wA ¥ plA A=
¥ uw gy fawn Aifs s o
IHT TETT @ 9 fraw F fag
wrowx Wy 7 (vwwm)

MR SPEAKER Let me read out
thus rule There are several new Members
They are probably not fully aware of
the rule %fls 15 Statement under rule
372 Rule 372 read as follows —

“A statement may be made by a
Mimster on a matter of public impor-
tance with the consent of the S
but no question shall be uh.;g at the
2ime the statement 1s made
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AN HON MEMBER . You have
already allowed a few Members

MR SPEAKER I cannot allow all the
540 Members

(Interrupnions)

Wt Fwkw (Wfar) o
wew & mwm ¥ oww oo w@er
BWE ) AW wy g ¢ fn
WY Wt Fg7 6 wq fraw 372 %
g AAT ARt awrsy § &)
Ja o A femr am avar 40 &
;m?rmwt AT KWW H@
g fraft =% sz 7 v ¥
T 7 W A A we Tw
T ¥ W A awd & ar
m‘?

MR SPCAKER Ewcnf a statement
1s not clear, you cannot ash for amy
clanfication under rule 372 You may
raise it at @ later date 4y a separate motion
tor discussion at the proper time I will
not allow any turther quistions because
this 1s being conwvirted 1nto 4 debate

SHRI A BALA PAJANOR (ponii-
cherry Several Mumbers have been
allowed 1 want to congratulate—

MR SPEAKFR You can go and
congratulate him later

SHRI A BALA PAJANOR  Smnce
some Members have been allowed to make
cectain observations, I should also be
allowed to make some observations ..

MR SPEAKER No; please sit down.
If esch Member wants to congratulate
the Momster ...
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SHRI A. BALA PAJANOR : Party-
wise.

MR SPEAKER : No, not even Party-
wise.

I am notallowing any further questions.
Kindly =it down.

SHRI SAMAR GUHA (Contan* Sir,
u have allowed me to say a few woids:
only want to draw attention to

MR SPEAKER - No please, T have
mmﬂed yu I am not allowing any-
y.

SHRI ATAL BIHARI VAJPAYEE-
Sir, some clamficanions have been sought
by the hon Members ..

MR. SPPAKFR* No, you need not
give them otherwise, therc will be
any number

SHRI ATAL BIHARI VAJPAYFFE
But.in the form of a clanhcation. Mr.
Shyamnandan Mishra hay made a
dehmite allegation and T must be given
an onportumty o refute 1t He has no
bu.ine s to ca't aspersions

SHRI SHYAMNANDAN MISHRA"
It has been roported and 1 can give out
the mame 1 you hike

SHRT ATAL BIHARI VAJPAYEE I
am gr:pnnd to place all the facts before
the House, but thir hardly arises out ot
this statement

SHRI SHYAMNANDAN MISHRA-
It 1« not for the Mimister tosay that
1t does not anse out of the statement
can ?nly make g submiscion. (Mnterrup-
ons).

SHRI A BALA PAJANOR The
Mimister must be allowed to amswer

SHRI JYOTIRMOY BOSU : Sir, all
the rules are being suspended today.

MR. SPEAKER : No, I have not
suspendrd any rules.

ot witcw st (wga)

=
&
]
P
E|
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o yoran ¥ o Ed & owgw uiR
w& garew freew @ oa W
oY SEwT B agw fmr | WA
e A s AL R R
R IR Ty T welr WK 9w
gt AaTATR fawad | ax O
I o O wEear W e 1 &
9E &THA TEAT Agar g f ag dw
e wT A § 1 (squwR) WIS ey
" wifgar % gardr  safat &)
ToTaEt # fs FHa & Tl we
AEA & | ANTA AT TOTAT T AR
& WY & | W 39 a9F ¥ IR
T 785 wFT & S e it ot
wgA ¥ fr A g & o
a=Ta T & Wy T s o wEA
¥ gafa og gaw gear g & W
¥ F7 wqrva, TfFEE A quAT W
& form qradte §Y sqaedT @ &7 &
W, T WA w4 & fAg wg aRar
AT AT A WA fagw awd
T Aifa &Y a6 #E ToA 9T T8
dar w7 A agm wWgw wATTW
¢ ot AT B T FHS G )

SHRI §. KUNDU (Bala*ore): Mr.
Speaker, Sir, most rey ully, T would
submut that you have the power to allow
members to ak questions and seek
clarficaion MNobody can take away
gm: t‘.p;::v\'«'ea-; nadlaﬂ:r:ry much 1nherent.

ut having us t power once, you
st ?Imn:l:e Atop h.qlf-m.kNot m:ltl J::
544 Members want to ark questions;
Lherl.; Tn: only f]ive or six. gawmtld‘ most

ymbiy appeal to you € you may
kindly give one minute to cach of them.

Secondly, Shr1 Shyamnandan Mishra
mede some statement and Shn  Atal
Bihar1 Vajpayee smd that he feels that
there has geen some allegation 1n that

st hum and he wants to make a
g:nﬁunon. You may kindly consider
givang haim a chance to do that.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : On & point of order . ..
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SHRI S. KUNDU:: Sir, yowmay kindly
reply to my point of order first.  Once a
point of order has been raised ana you
are seized of it, nobody should be allowed
to come in between. That sort of
procedure must be maintained.

MR. SPEAKER : So far as this point
of order is concerned, carfain suggastions
have been made......

SHRI SHAYMNANDAN MISHRA:
With your permission, Sir, on a point
of personal explanation, I would only
take half a minute, ...

MR. SPEAKER : I am replying to his_
point of order; you can do it later.

So far as Mr, Kundu’s point of orderis
concerned, under Rules 372, no question
is allowed, but sometimes some clarifi-
cations are asked, but once the question
takes the shape of the debate, the Speaker
hes the right to control it. As it has
takern the form of a debate, I am not
allowing any further questions on this.

As regards the second point, Shri
Kurdu is right; if there is any personal
accusation made in respect of any allega-
tion made in the course of the remarks,
the Minister for Foreign Affairs will be
given an opportunity to explain his
position.

SHRI SHYAMNANDAN MISHRA:
May I make my position clear. .

SHRI SAMAR GUHA : 8ir, If you
permit the hon. Minister to make a

statement, I would like to draw attention, .

MR SPEAKER : I am not allowing
the hon. Minister to make any clarifica-
tion, only I am allowing him to expalin
the personal accusation made. Beyond
that I am not allowing:

SHRI SAMAR GUHA : I will not
take more than two minutes.

MR. SPEAKER : Itis not a question
of minutes.

SHRI SAMAR GUHA : You know
the relationship between West Bengal
and Bangladesh. Thousands of people. .

MR. SPEAKER : I am on my legs;
please sit down. = If senior Members do
not cooperate, how can we conduct the
business of the House. My regret is
that it is not the mew Members, who
are ohstructing, but it is the senior
Members.

SHRI SHYAMNANDAN MISHRA :
Sir, under Rule 357, I wanted to make
my position clear. I want to draw your

P 1913 Ls—2.
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attention to the fact that earlier 1 had
given notice of a question on this subject,
which was not allowed, seeking informa-
tion on this very matter. Today, what
I sought to do was to seek a clarification
wirth regard to the impounding of the
pasports, which is a subject connected
with this. I did not -.ay that this is,
in fact, the po ition. I said that it has
been reported that certain persSons
probably involved in economic offences—
probably I used the words some economic
offender —have not away with that and
the Ministry of External Affairs did not
heed the ' recommendations of the
Ministries which had made those recom-
mendations. Now I want the position
to be clarified. I said, it has been
reported. May be, I would like to add,
this is wrong but I want the position
to be clarified because certain names were
mentioned in this connection and they
are very much in my mind.

MR. SPEAKER : Only on the question
of personal allegation. Other points I
do not allow.

SHRI KANWAR LAL GUPTA : I
rise on a point of order.

You allowed certain Members to seel
clarification and certain members wanted
some clarification— 1, 2, 3, 4 and 5.
It is entirely in your discretion to allow
or not to allow. Now, it is the right
of the Ministerto give clarification. But
once you allow the clarification—you
please see the rules—If the Minister does
not give the clarification. .

MR. SPEAKER : No, please, I am
not allowing.

SHRI KANWAR LAL GUPTA -
Unl»ss the Minister clarifies it, thereis
no point at all. There is no point in
asking a question if the Minister does
not clarify it.

My submission is that when a Minister
makes a statement, it is your right to
allow members to seek clarification or
not. .

SHRI VAYALAR RAVI (Chirayin-
kil) : There is no rule.

SHRI KANWAR LAL GUPTA -
There is no rule. But ence you allow
members to seck clarifications, you must
allow the Minister to reply. Otherwise,
what is the p-int in asking for a clarifica—
tion ? ..(Imterruptions) He is only
allowing the MiniSter to give reply to the
allegations. Aboutthe print raised by
my friend there about Kerala and alt
that and some points were raised from
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here alsn, the Minister is supp sed to
clarifv all these things, nct cnly the
allegation. That is my p-int,

MR, SPEAKER: Itis only a suggesticn
and n~t a print of crder. Yeou  kindly

reply to the allegaticn,

SHRI ATAL BIHARI VAJPAYEE:
I am s 1ry that I.. ;

AN HON. MEMBER : made a
Statement

SHRI ATAL BIHARI VAJPAYEE :
...lost my temper for a minute while rep-
Jying to my hon friend—he is an esteemed
member of this House—Shri Shvam-
nandan Mishra. Obviousiy habits persist.
But I would like to assure Mishraji and

through you, the entrie House that
the Ministry of Home Affairs and the
Ministry f External Affairs have been
working in close co-operation on  the
question of impounding ¢ f pass ports.
But my statement related to the liberalisa-
tion, n¢ t to issuing of passp rts. That ig
why I said. . . (Interruptions) There should
be no misunderstanding ¢ n that score.
Whatever has been published in the
papers is not correct. There is perfect
co-ordination between the two Ministries.

MR. SPEAKER : Shri Verma.

SHRI VAYALAR RAVI . On this I
want a clarification.

MR SPEAKER : No further clarifica~
ti'n. I am not allowing. .(Interruptions)
1 am notallowing any more clarifications,
I have called Mr. Verma.

SHRI VAYALAR RAVI : I want a
clarification on item No, 12.

In this very House Mr. George Fernan-
des when he was in charge of this Minis-
try made a policy statement. Acc rding
to Constitution, Art. 75(3) it is the
¢ llective responsibility ¢ f _he Ministry.
When Mr. Fernandes made a statement
of policy on the Communicrtions Minis-
try on the floor of this House, we believed
it was the policy of the gnvernment.
Now, the Minister has chenged. Here
it is stat>d “‘some .aspects’ and not a
change., You are within your right to
change the policy. I am not questicn-
ing. Here, the order paper says “scme
aspects ~f the policy”. Itis nct a new
policy ~r a change in the prlicy but Some
aspects of the policy. My pcint is
whether the government can change
policies according to the change in the
Minicters.

\Policy for Grant AUGUST 8,01977 |Policy Aspects re. Postal & Tel. 36

Services (Stat.)

MR. SPEAKER : There is 06 ‘point
cr order. It is always cpen to the
government to change itS policy.

12.40 hrs,

STATEMENT RE. SOME POLICY
AND TELECOMMUNICATION
SERVICES
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